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= TAMIL NADU ACT No. 4 OF 1971%,

T THE TAMIL NADU WATER SUPPLY AND
DRAINAGE BOARD ACT, 1970.

[Received the assent of tiie President on the 24th March
© 1971, first published in the Tamil Nadu Government
Gazette Extraordinary, on the 25th March 1971
(Chaitra 4, 1893).]

{ .1 Act to provide for the establishment of Water Supply
. and Drainage Board and the regulation and develop-
ment of drinking Water and drainage in the State of
. Tamil Nadu Yexcept the Madras Metropolitan Areal.

fgiys o . .
. Bz it enacted by the Legislature of the State of Tamil
‘Nadu in the Twenty-first Year of the Republic of India as
yfollows t~— - | ' ~

CHAPTER L
PRELIMINARY.

i ¥

211, (1) This' Act may be called the Tamil Nadu Water Short title and
“Supply and Drainage Board Act, 1970, Commenedment.

Ko (2) It shall ‘come into fqi‘ce on such date as the
G bvernment midy, by notification, appoint. :

(1) “Board” means the Tamil Nadu Water' Supply
" and Drainage Board constituted under section 4;

(2) “Chairman” means the Chairman of the Board’

mi - (3) “Committee” means any Committee appointed
%+ (fhder section 14;

S e i e a8 2o iy e,

% For Statement of Objects anc_Reasons, see Tamil Nagdu
¢ Government Gazette Extracrdinary, dated the 23rd November
1970, Part 'V—Section 3, page 305, -

©" 1 These words were inserted by section 85 of,an' Part Wi1) of
Pifie gchedule 10 the Madras Metropclitan Water Supply any , Sewe-
. rage Act, 1978 (Tamil Na. u Act 28 of 1978). : 4

C-1-125-T— 49
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(4) *Director” means the Director of the Boatd and

(5) “drainage” means any device for carrying o:
sewage, offensive matter, polluted water, waste water, rain
water or sub-soil water ; ,

{6) “Government” means the State Government;
(7) “local authority’ means— |

o 1T * * * ]

(i) a municipal council constituted Liﬁ'der the -

Tamil Nadu District Municipalities Act, 1920 (Tamil
Nadu Act V of 1920), or Y

R B G R e S T R e 3 T A e R e T ey

(iii) a township committee constituted under the
Tamil Nadu District Municipalities Act, 1920 (Tamil Nadu
Act V of 1920) or the Mettur Township Act, 1940 (Tamil
Nadu Act XI of 1940), or the Courtallam Township Act,
1354 (Tamil Nadu Act XVI of 1954), or the Bhavanisagar
Township Act, 1954 (Tamil Nadu Act XXV of 1954), or
the Tamil Nadu Panchayats Act, 1958 (Tamil Nadu Act
XXXV of 1958) or under any other law for the time being

in force, or ‘

~_(iv) a panchayat union council or a panchayat
constituted under the Tamil Nadu Panchayats Act, 1958
(Tamil Nadu Act XXXV of 1958); atiZhites

(8) “regulations” means the regulations made under

. (9) “rules” means the rules made under this Act,

(10) “scheme” means any scheme relating %6 the
provision of drinking water and drainage and such,matters
incidental thereto and includes a draft scheme pi‘éparcd
for the above purpose ; - FRHEER

(11) “year” means the Jfinancial year.'

K This sub-clause was omitted by sec;i_oh 85 of, and Ve
of the Schedule to, the Madras Metropolitan Water 'slf;ax,rb"gfg
‘Sewerage Act, 1978 (Tamil Nadu Act 28 of 1978), TR
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CHAPTER 1I.

CONSTITUTION OF THE BOARD,

3. The duty of carrying out the provisions of this Act Creation 2a¢
shall, subject to the restrictions, conditions and limita- :,’}cg‘mg’;;{,%“
tivns therein contained, be vested in a Board to be call>+ i

““The Tamil Nadu Water Supply and Drainage Board”;

and such Board shall be a body corporate and have per-

petual succession and a common seal, and shall by the

said name sue and be sued.

¥ i . Constituti
4. (1) The Board ‘shall consist of— | oﬁise %ozlc?dn

(a) a Chairman ;

() a Managing Director ;

(c) four Directors to represent respectively the
“departiments of the Secretariat of the Government dealing
with—

(i) Finance ;

(i) Health and Family Planning ; | i

' (iii) Rural Development and Local Administra- “
 tion ; S

(iv) Public Works ;

" 1[(d) a whole-time director of the Madras Metropolitan .
water Supply and Sewerage Board constituted undes. = ¢
the Madras Metropolitun Water Supply and Sewerage .. . .
Act, 1978, nominated by that Board, ex-officio;} : e

-
iy et
-

1 This clause was substituted for the following clause by seciion
, and Part V(3) of the Schedule to_the Madras Metropolitan
Water Supply and $ewerage Act, 1978 (Tamil Nadu Act 28 of

}%:_1»,.(@)” 'th'e)‘(t:ommissioner, Municipal Corporatiop of Madras, - ex',-'.-;_;"“
Officio;” | S T e
125- =49A
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(e) the Chairman, Chamber ¢f Municipal Counesls,
ex-officio ;

(f) the President; Tamil Nadu Pcmchayat Union,
ex-of"zczo and
B e (9 a person thh wide. experience in the ﬁeld ot
e publxc health engineering with reference to wates supply
or drainage or disposal of mdustrxal waste who, is not em-
ploycd by the Goverrm:nt ov a loecal authority or a gor- -
poration owned or.controlled by the Government ‘

(2) T1e Chairman and the Managing Dirccior"sixatl
... possess such qualifications as may be preseribed. The
“.5."  Directors othur than those referred to in ciauszs (d), (e)and
(f) of sub-section (1) shall be appointed by the Govern-
ment. .
(3) If for any reason the Director referred to in clause
(d) of sub-scciion (1) is unable to attend any mecting
‘ of the Board, he may depute 2ny officer subordinate tc him
. -to attend ‘such meeting. The officer so deputed sholl
. have the right to take part in the discussions of the Boar:i
burt shall not have the right to vote. §

A?P:’“}t&w . The appointment of the Chalrman the M'mapmg"
&f;’ugan’ Dnr cior and the official and ‘non-official Directors shall

the Managing b2 notified in the Tamil adu Government Gazette.

Pirector and .

Directors to be

notified, | 4
ngm of dc;f{lcc € (1) The term of office of, and the terms and condi-
snd cond to?_!:? tions o1 service of, the Chairman, the Managing Director
Chairman, the 4nd the non~oﬂ‘1¢ml Directors and the manner of filling -
Managing Direc- Casudl vacancies in the offices of the non-official Dxrectors'

and the non» 4
sficial Directors . Oft,hp Bmxd shall'be such as may be prescnbed

(2) Any Director mav resign hns oﬁ”lce b g
notice in writing to the Government but he shall contmuc ‘

in ofﬁoc until his rcmgnatlonﬁls acccpte,d by the Qovcm ”‘
. ment.. <

qﬁahﬁoatwns 7 ¢} A person shall be dxsthﬁnd fcr bmng appo m‘ed

ctar of 3% and for being, a Director of the Board, if } nc-—»

»

T B e A L
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190w (g) has been sentenced for any offence invelving - e iR
moral t’urpxtud such sentence not- havmg bem fevels . besid

* (b)is an undlschargcd msolvent,
" (¢) is of unsound. mind; ,
(d) is an officer or servant of the Board ;

() has directly or indirectly, by hlmsclf or by any
rfncl, employer ot employee, any share or interest in
y ccimtract or employment with, by or on behalf of, the
T

o (j) is a Dn'ector or a Secretary, Manager or other

er of any incorporated company which has any share- :

'ifterest in any contract or employment with, by or on
hélf of, the Board | N It

; “(2) A person shall not be dxsqualxﬁed under clausd
e) or clausz (f) of sub-section (1) or be deemed to have
y share or intcrest in any contract or employment within

¢'meaning of those clauses, by reason only of his, or the
ncorporated company of which he is a Director, Secretary,
Manager or other officer, having a share or intctest in~

(i) any sale, purchasec, lease or exchange of im-
movable property or any agreement for the samec;

(i) any agrecment for the loan of money or any
securxty for the payment of money only ;.

- (iii) any newspaper in which any advertisement
' rclatmg to the affairs of the Board is inserted ;

(iv) the occasional sale to the Board, if the sum pe 1"’
as consideration does not cxceed two thousand rupees in
any one year, of anyarticle in which he or the in-
corporated company regularly trades. '

. (3) A person shall not also be dlsquclhﬁcd unde;

dlause (¢) or clause (f) of sub-section (1) or be desmcd to

have any share or intercst in any incorporated company
hich has any share or interest in any contract or

emnloyment with, by or on behalf of, the Board, by reason
nly of his being a shareholder of such company :

Provided that such person discloses to the Govern-
-rﬁcnt the nature and extent of the shares held by him.

xplanatzon —For the purposes of clause (d) of sub-
tion (1), the Chairman or theé Managing Directce vy
ny Dircctor shall not be deemed to be an officer oy
ervant of the Board.

-
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moval of the 8. (1)'If at amy time it appears to the Government
airman and that the Chairman has shown himself to. be unsuitables

othar nen-offi- for his office, or has been guilty of any misconduct or;

cial Directors.  pegiect which renders his removal expedient, they may,
by notification,remove him from office after giving him a-
reasonable opportunity of showing cause.~ - *

" (2) The Goﬁfcfn;x@ent may, by notlﬁcanon, ,remoiiéf :
.any non-official Director from office after giving him.a.
reasonible opportunity of showing cause— = Ny

‘ (@) if, he has, without the p:rmission of the Board,
 beea absent from.the me.-tings of the Board for a period.
of three consecutive months reckoned from-the date of.
the commencement of his term of office, or of the last meet-:

~ ing which he attended, as the case may be, or if within
- the said period, less than three meetings have been held,
= beenabsent from three consecutive meetings held after the:
saiddate 3 - ., . S TR AT LT -

. (b) if he, being a legal practitioner, acts or.appears

on behalf of any person other than the Board in any civil,
criminal or other legal proceedings in which the Board is:
interested, either as a party or otherwise ; or

(c) if he, in the opinion of the Government, is un-
suitable or has become incapable ofactingasa Director or
has so abused his position as a Director as to render his
continuance as such Director detrimental to publi¢
interest, |

(3) A non-official Director removed under any of the’
provisions of clauses (a) and () of sub-section (2) shall,
unless o herwise directed by the Government,be disquali:’
fied for appointment as a Director for a period of three
years from the date of hisremova],

';ﬁ

@) A n01}~0ﬂiéiél Director removed under .
{c) of SUb'-]SZCU'OIé (2]) shgl{-)not be eligible for (ii;p;%;?;?
ment until he is declared by an order of the G
to be no longer incligible. he Government

NP3 PR T i
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CHAPTER IIL

| OFFICERS AND MEMBERS OF THE STAFF OF THE BOARD.

9. (1) The Board may appoint a Secretary, & Chicef

A,ppeintmqéf of
Secretary,Chiet .

Engineer, an Accounts Officer and such other officers Engincer, Acco:
and servants as it considers necessary for the efficient UBls Oﬂi%ﬁ-r and
~ performance of its functions : other eilicers

Provided that the Board shall not without the pre-

and servants of
the Board.

vious apprpval of the Government, sanction the creation
- of, or appointany per sonto,any post the maxinmum monthly

salary of which exceeds O
rupees »

Provided further that

(@) the Managing D

ne thousand and six hundred

in case of emergency—

ireCtor may appoint, temipo-

rarily, . for a period not exceeding three months such

officers ot servantsasmay,

in his opinion, be rtequired for

the purpose of this Act,and the employment of whom for
- any particular work had not been prohibited by any re-

solution of the Board; and

~ (b) every_ appointment ‘made under clause (@)
shall be Teported by the Managing Director to the Board

at its next meeting.

10. (1) The Board shall prepare and maintain a schedule Maintain-

of establishment showing

. . 1R
the number, designation and scheduls « {

grades of the officers and servants(other than the employees est ablishment.
who are paid by the day or whose pay is charged to tem-
porary wotk), whom it considers necessary and proper

to employ for the purposes of this Act, and also the

" amount and the nature of

the salary, fees and allowances

to be paid to each such officer or servant and = contribu-

. tions payable under section 33 in respect of each officer

and sesvant.

the Bcard, the Managing
" yjsion and control over

" (2) The schedule referred to in sub-section 1) shall
be revised every year before the first May of that year and
shall contain the particulars mentioned inthat sub-section,
~ of the officers and servants of the Board employed on the
31st March _irmnediately preceding.

11. Subject to such regulations as may be framed by Control by the

Director Sh:dll e.XverCise super- Mana‘gmg
the acts and proceedings of Director,

all the officers and servanis of the Board.

g
jf*':f
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Common 111-A. Notwithstanding anything contained in this
service Act or in any other law for the time being in force orin
%d;fog,‘:; any contract or other instrument, the :Board niay, with .-,
of Board the concurrence of the Madras Metropolitan Water Supply -

. and'the”  ° and Sewerage Board constituted under the = Madras

| Mddias " "“'Metropolitan Water Supply and Sewerage Act, 1978,
xt{fgg}?i _establish common service cadres and service conditions

Supplyand = for the staff employed by either Board and .thereupon.
Sewerage = such staff shall be liable to be posted or transferred to the
Board. = “gervice of vither Board : ‘ U

Provided that no employee of an existing- authority
as defined under the aforesaid Actand appointed under
section 20 of that Act, shall be tiansferied or posted to .
the service of the Board excupt with his consent.]

CHAPTER IV..
C()NDUCT AND BUSINESS OF THE BQARD.

Meetings of the 12. (1) The Board shall meet at such times and places
Board, and shull, subject to the provisions of sub-sections (2)°
and (3),observe suchrules ofprocadure inregard to transac~
tion of busiuess at its meetings (including the quorum at
meetings) as may be prescribed by regulations: . .
Provided that the Board shall meet at least once in
three months.

. (2) The Chairman or in his absence, the Managing
. Director shall preside at a meeting of the Board, ,

(3) All questions at any meeting of the Board shafi be
decided by a majority of the votes of the Directors preseny
and voting and in the case of an equality of votes, the
Chairman,or in his absence the Managing Director présid- -
ing, shall have and exercise a second or casting vote,' =

 Temporary 13, (1) The Board_may associate with itself in such -

ol per:oi;)sn - manner anc. for such purposes as may be determined

* with by regulf‘.thns antyiperson whose assistance or advice it -
Board for may desire in performing any of its functions under this
purposes. o G

Provided that the number of pemon‘s_ L
\ SO A4SSOCl1¢
shall not be mose than four. | clated

o ,:l "‘?tf“ This section was inserted by section 85 o, a—nd Part e G
B 4 )Sch,eduw to, the Madras Metropolitan watex’- S..pply.gtn}i, g?;:g;-;g: .

Satk it id Ty w

‘1978 (Tami! Nadu Act 28 of 178),
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% (2) The Board may-invite- any person to offer his

views on any subject discussed at any meeting of the

«Board.

Foms (~3§ A person associcted with the Board under sub-

ssection (1) or invited for a discussion unde: sub-section

A2) for any purpose shall have the right to teke pert in
the -discussions of the. Board relevant to thut purpose,
_but shall not have the right to vote at a mecting cf th.
:Board.

14. (1) The Board may, from time to time, eppoint ggpfim-
I

:Committees consisting of such number of persons as it and

?ﬁ’rﬁy"think fit for the purpose of discharging such duties functions
-0r performing such functions, and on such terms and . of Co-

‘conditions as may be prescribed by regulations.

mittees,

;- (2) ' The Chairman or such other pérson 25 he may

nominute in this behalf shall be the president of the
Cominiitee and the Committee shall observe such rules

of procecure in regard to transection of business ot its
meetings as may be prescribed by regulations.

(3) All proceedings of the Committec shall be
subject to confirmation by the Board.

5

~15. No act done or proceedings taken under this Act Acts of

Board not

" by the Bourd or any Committee shall be invalidated merely .
~on the ground— : invalidated

by infor-
mality,

(@) of any vacancy or defect in the conStitution of V?&“"Y ‘

- the Board or the Commiitee; or

(b) ofany defect or irregularity in the appointment

* of a person acting as a Director thereof ; or

(c) of any defect or irregularity in such ast o5

proﬁge,cding not affecting the merits of tha case.
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- CHAPTER V. SRR
POWERS AND FUNCTIONS OF THE BOARD. ~ :
- f}‘ﬁff°m 16. The Board shall perform all or any of the follow-

 Board. ing functions, namely: — 5
(@) at the instance of the Government or 'a' local
authority— R
| (i) investigating the nature andtype of scﬁ)cmes‘
that can be implemented in the area of any local authority
for the provision of drinking water and drainage facilities;

(ii) planning and preparing of schemes including
schemes Covering areas falling within the jurisdiction of
more than oae local authority for the purpose of provid-
ing the supply of drinking water or drainage facilities;

(iii) executing such schemes .under a phased pro-
gramme for the provisiva oi Jdiinkiug weter and drainage
facilities within the area@of local authorities to which such
schemes relaie ;

- (b) providing technical assistance or giving advice
to local authcrities in the execution and maintenance
of water supply and drainage works ; 4

(c) establishing and maintaining schemes incidental to
water supply and drainage such as testing of water, design-
ing of plant for purification of water, conducting research
relating to water supply and maintaining farm schemes;

(d) any other matter which is supplemental, incidental
or consequential to any of the above functions ; and

() such other functions as may be prescribed.

17. The Board shall, for the purpose £ carrvi S
G 1 . s purpose of carrying out its
poii,l:f: functions under this Act, have the following powess,
of the namely:— .

Board, P

\+» to acquire and hold such movable and immovable
property as it deems necessary and to lease, sell or other-

wise transfer anysuch property subject tc such- conditions
as may be prescribed;
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(i) to acquire under the Land Acquisition Act, 1894
(Cent1al Act I of 1894) any land or any interest therein
required by the Board for implementing any scheme;

(iii) to incur cxpenditure and undertake any work
in any aiea in the State for the preparation and execution
‘of such schemes as it may consider necessary for the
purpose of carrying out the provisions of this Act, or as
the case may be, the functions entrusted to it by the
Government;

(iv) to enter into any contract; and

 (v) to do all things necessacy for the purpose of carry-
ing out the provisions cf this Act,

CHAPTER VI,

INVESTIGATION, PREPARATION AND EXECUTION OF
' SCHEMES BY THE BOARD.

18. The cost of investigation of any scheme undertaken Cost of invest i
by the Board either at the instance of the Government 3lon of
or local authority shall be borne by the local authority "0
concerned. In case where the investigation is undertaken
for more than one local authority, the cost of such investi-

- gation shall be borne by the local authorities concerned

in such proportion as may be determined by the Board.

19. (1) As soon as the investigation undertaken by the Preparation of
~ Board is completed, the Board shall prepare an estimate of draft schemes
the expenditure that is likely to be incurred in regard to by the Board.
the scheme and also a sketch showing the saliznt features
relating to the scheme and forward the same along with
the report of the investigation to the local authority or
authorities concerned.

(2) On receipt of the documents referred to in sub-
section (1), the local authority concerned shall, within such
time, as may be prescribed, examine the report of the in-
vestigation of the scheme proposed to be implemented in
its area with reference to the cost to be incurred for the.
scheme and with reference to its financial capacity to meet
the cost of the scheme. If the local authority decides to get
the scheme implemented, it shall pass.a resolution within
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such v+ as may be prescribed authorising the Board to
~xceute the schame. The reseluticn so passed by the local
authority shall sp: mfv clearly that the loc(alauthorny shall
meet the cosc of execution of the scheme and its main-
tcnance and also indicate the manner in which and the
ways and msans by which the cost of the schyme is pro-,
posed to b: born: by such local authority. A

(3) On receipt of the resolution and other puarticulars
reforred (o in sub-sseiion (2), the Board shall cxamine,
in g;nual ths feasibiliiy of implem ntation of the scheme
in all its aspaots and in particular the financial capacity of
the local authority conc:rned. If on such examination ‘the
Board is scmsﬁod about the feasibility of implementation
of the schems, then, the  Board shall forward the draft
scheme to 1h=~ Govvrnmnnt for their approval. ALy

(4) Notwithstanding any:hing coniained in any law
relating to local authorities for the time being in force, or
in any other law, for the time being in force, any resolution
passed by any local authority undzr this szciion shall be
final and any such resolution shall not bz canczlled; or
rescinded or al erad by such local authority cxcept with
th= previous approval of the Government.

: Appmval of the . 20. Assoonas may be, afier the submission of the draft 2
. scheme by. the : ,schnmJ under sub-section (3) of scetion 19, the Gevérn-
‘Government.  ment shall within such tims as may b pre scnb »d, either .

. approve th: said draft scheme or approve it with .,uch medi-?
fications, as thry mzy consnder necsssary or.raturn the' saxd
draft schbm:* 1o the Board to modnfy ths draft schema™ ow
to prepare a fresh draft scheme in accordance with such |
directions 2s the Gov:rnment may issue in thxs behalf and

I rcsubmst it to the Gov::rnment for approval R
i ﬁ,; O ,-2 . sl 7“ ;‘:
‘publication of  21. (1) The Gowrnmnnt Shfill bya notxﬁcau()n in: 1hc"
approval of the Tamil Nadu Govemmonf Gazette pabhsh their approval to!

draft scheme in 1}~ a
o N adh the draft sch:me,

Government ' L

Gazette. 2) A notiﬁc::z'é;ia:;n publisacd under sub-s ction”(;l’)“"
shall b: conclusive vvidence that the scheme has been d luly
made and approved. The scheme ghall ¢ thercupon bacome -
final and shall be hereinafter called®the “approved scheme.’

Execution of 22. As soon as the notification under section 21 i
1pproved scheme published in  ‘the Tamzl Nadu Government Gazette, the
by the Board.  Board shall execute the approv.d sencme ir. the aress ‘of

the localauthority or authontms ¢oncerned.
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23, (1) The cost relating to the preparatinn and eXecu= Recovery of
‘tion of any scheme by the Board including all the cost of the
incidental expenses connecicd therewith incurred by the SC2eme-
Board shell be borne by the local authoritics concernad on
“whose behalf such scheme was prepared and executed by
‘the Board. In cascs where the scheme was prepared and
executed for morz than one local authority, the cost of such
‘scheme sh-ll be berne by th  lecal anthoritics concerned in
such propcriion 25 may b: d=:_rmin«d by the Beard.
{2) Thz cost w2latinz - ks invessigzsicn, pepamarion
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b Board shail bs rccaverable by the Beard from the local
4 authority concerncd in such manner and in such number

of instalments and at such time or times as may bs pres-

cribed. _
.. (3) In the event of any failure on the part of any local

authoriiyto pey the cost of the schomoto the Board, the

Governmeni shall pay to she Board, such cost or so mmch
thereof as is remeining due and shall rzcover the same from

the local authori'y concernsd in such manner and in

such number of instalments and at such time or times as

‘nay be prescribed, ‘ -

" (4) The Board may includcin the ¢ost of investigation,

preparation and cxccution of anyschems or any other work

underiaken by ic, the supcrvision and conlag: charges at

such rates as may be prescribed.

24. Notwiths anding anyihing contain-d in this Act or il p uer of
any other law for the time being in forec, if in the opinion Government to
afthe Government, it is expedient inthe public interest to direct the Beard
investigate, prepure and ex: cute any scheme in any arca of tO Prepars and
. : , . . s et execute any

a local authority, or where any local authority wilfully re- scheme

fuses or fails to pass any resolution for the exccution of any )
.scheme by the Beard under section 19and such refusal or

failure in- the opinion of the Government is  vithout suffi-

sient reascns, then, they may, by general or special order,

direct the Board to investigate, prepere and execute any
schems in any area of a local authority.  The provi-
-sions of seotions 19 1o 22 (both inclusive) shall, so far as

may-ba, apply tc the preparation and cxcoution of the
.scheme by the Board under thisscction. The cost relating

to the investigation, proparation . and exescution of the

scheme by the Board under this section shall be paid by
.the - Government to the Board and the same shall be re-
“eoveied by the Government from ‘the local zuthority

concerned in such manner and in such number of instal-

ments and at such time or times as may be prescribed.
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25. (1) In the cass of schemes proposed by a local
authority, the Board mayagree to prepare and execute the
schame if it is satisfied that such scheme is necessary and
feasible. The Board may refuse to prepare and execute
such scheme if it is satisfied that such scheme is either yn-
necessary or not feasible or that it is otherwise
unexecutable. o

(2) Anylccalauthority deemingitselfaggrieved by the
refusal of the Board under sub-section (1) may, withintwo
months from the date of receipt of the order of such refusal,
appeal to theGovernment who may pass such orders there-
on astheythink fit and it shall be the duty of the Board or
loce1 authority to give effect to such orders accordingly.

26. It shall bs the duty of the local authority concerned
to which any scheme relates, to provide ncoessary assis-
tancs to the Board for the proper execution of any
approved scheme within the territorial limits of such local
authority. :

27. No local authority shall without the approvel of
the Board investigate, prepare or execute any schemc:

Provided that no such approvalshall be given by the
Board if the cost of the scheme to be undertaken by the
local authority exceeds or is likely to exceed fifty thousand
rupees. | o

1[27 A. Notwithstanding anything contained in this Act,
theBoard or any other authorityreferred to in this Act shall

g’gi‘;;;“ Aﬁ:fm' have no power, function or responsibility for investigation,

preparation or execution of any scheme—

(@) inrelation to the Madras Metropolitan Area within
the meaning of the Madras Metropolitan Water Supply
and Sewerage Act, 1978 on and from the date on which
the assets and liabilities of the Board are transferred under
section 26 of that Act, and e

(b) for or for the benefit of, a local authority (being
an existing authority within the meaning of the aforesaid
Act) in the said arca, on and from rhe date on which -the
‘assets and liabilities of suchlocalmuthority are transferred
under section 26 of that Act | S
_ ! This section was inserted by section 85 of, and Part V (5) of the :

Schedule to, the Madras Metropolitan Water S Sewera ‘
Act, 1978 iTamil Nadu Act 28 of 1978). er Supply and ; ,?,.ge

[ P e i o L R A
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. .. Provided that works in progress within the meaning
of Explanation to section 27 of the said Act shall be con-
tinued and completed by the Board in accordance with
_that section.]

CHAPTER VII.

" TRANSFER OF ASSETS AND LIABILITIES OF THE PUBLIC HEALTH
~ ENGINEERING AND MUNICIPAL WORKS DEPARTMENT TO THB
LR | BOARD. ‘

28. All the assets and liabilities of the Public Heaith Transfer of
Engineering and Municipal Works Department except the liabﬂ?tiaet; of the
assets and liabilities which the Government mey by general public Health
“or special order, specify in this behalf, shall, subject to Enginering and

~ such directi a av specify i :.» Municipal
:ge%ggdctlons s they may specify in such order, vest in Works Depart-
) ment to the

Board.

29. The Government may transfer to the Board any Transfer of
building, Iand or other property movable or iinmovable property to the
or the use .of, and management by, the Bosrc on such oard.
“conditions and subject to such limitations as may be
“imposed by the Government. ‘ o |

" 30. 1{(1)] Every person who immediately before the Teanster of
notified date is serving in connection with the affairs of the oficersand |
Department of Public Health Engineering and Municipal StafflOf Public
Works including the office of the Chicf Engineer (Public Fraring arg

. . it g and
Health Engineering and Municipal Works) under the Municipal
Government shall as from that date be deemed to have Works Depart-
been allotted to serve in connection with the affairs of the mentdto the
Board and shall ccase to be an employee of the Board.
Government :

Provided that the conditions ot scrvice applicable
immediately before the notified date to any person shall
not be varied by the Board to his disadvantage exoept with

the previous approval of the Government :

P

1 Seetion 30 was renumbered as sub-section (1) by section 2 of the
Tamil Nadu Water Supply and Drainage Board (Amendmont) Aet,
1973 (Terwil Nadu Act 18 of 1973).
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contained in *[this sub-scction] shall apply to
‘ur other employee who has, by notice in Wwritlng, ¥
ihe Board within sixty days next following the notified date
intimated Lis intention of not becoming an officer or other
employee of the Board. - . - S ¥

3[(2) Notwithstanding anything contained in the
‘sccond proviso to subsscotion (1), any officer. .or. other
-employee who, having ‘given the notice: mcntmped in
that proviso, continues to serve in connection with the:
SO |  affairs of the Board may, within sixty days next following
B "ot U the date of the commencement of the Tamil Nadu Water

i ae g Supply and Drainage -Board (Amendment) Act,: 1973,
.. -withdraw in writing such notice and on such withdrawal,
" . he shall, as from the notified date and subject to the first
‘proviso to that sub-section, be deemed to bhave— .. .

T (a) been allotted to serve in connectich ‘with the
affaits of the Board, anc “

" (b) ceased to be an employee of the 'Go?e}nﬁént J

ST CR RTINS
Transferof any  31. (@) As soon as may be after the notified date, the
other cmployees Government mey, after consulting the Board, direct by
;’g tﬁ:"g’gg“&m‘ general or special order that such of the emplogrces other

POE than those employeces referred to in section 30 serving

. immediately befere the said date in connection with the

... .« affairsof the State as are specified ir such order shall stand

Cweewwows o allotted to serve in connection with the affairs of the Board

Lo - with effect on and from such date as may be specified in
such order : - U

e ot s - st e —

. 1These words, brackets and figure were inserted by ‘sectico,h 32(1)(3)
of the Tamil Nadu Water Supply and Drainage Board (Ameérdment)
Act, 1973 (Tamil Nadu Act 18 of 1973). SRR

2 These words were substitutef for the words “this sectibn;" by
section 2(1) (b) of the Tamil Nadc Water Supply and Drainage Board
- (Amendment) Act, 1973 (Tamil Nadu Act 18 of 1973), ..
_ 3This sub-scction was added by section 2 ) of the Tamil quu
Water Supply and Drainage Board (Amendment) Act I'a
Nadu Act 18 of 1973), ) Act, 1973 (Taail

A UGS, 108 v i i g 05

Q%
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Provided that no such dircction shall Le issued ...
respect of such person without his consent for such allot-
ment :

Provided further that the conditions of service appli-
oable immediately before the notified daie to any such
person shall not be vaiied to his disadvantage except with
the previous approval of the Government.

(b) With effect on and from the date specified in ths
order under clause (1) the petsons specified in such order
shall become employees of the Board and shall ccase to he
employe:s of the Government.

32. (1) The moneys standing to the credit under the Transfer sr
Provident Fund Account of any officer or ssrvant trans- Provident Funu
ferred from the <crvice of the Government to th: Board’s 1 the Boasd
service, on the notified date together with any other assets
belonging to such fund shall stand transferred to and vest
in the Board with effect on and. from the notified date.

(2) The Board shzll as soon as may be afier the
notified date constitute in reop. 2t = the moncys and other
* assets which are transferred to and vested in it uader sub-
section (1) a similar fund and may inv:st the accumula-
tions under the fund in such sccuritizs and subject to such
conditions, as may bs specified by the Board with the
approval of the Government.

Explanation.—In this scction and in sections 30, 31
and 33, “notified date” in regard to perscns who ure
deemed to have been allotted to the Board’s service under -
section 30 means such date as is nctified by the Govern-
ment in this behalf; and in regard tc persons who were
allotted by the Government to the Board’s service under
section 31 means the respective dates on which -such
p=raons become the employees of the Beard. :

33. The Government shall credit the leave salary and Government to
pensionary contributions in respect of the officers and credit the
servants transferred to the service of the Board in pre- ;‘ﬁ‘f salary

; : : R § ind pensionary
portion to the leave at the credit of such officcrs and coneributions in
servants or in proportion to the length of their service respect of the
ander the Government, as the case may be, according to officers and
the terms and conditions as are applicable to them undee J2Tvants  trans:
the Governwent on the notifi.d date. SR ﬁéra'fd’; servico.

C-1-128 730 o .
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Board’s funds.

CHAPTER VIII.
FINANCE, ACCOUNTS AND AUDIT,
34. (1) The Board shall have its own fund. »

(2) The Board may accept loans, grants, subventions,
donations and gifts from the Central or State Government
or a local authority or any individual or body or organi-
sation whether incorporated or not for all or any of the
purposes of this Act.

(3) Allmoneys received by or on behalfof the Board
by virtue of this Act, all proceeds of land or any other kind
of property sold by the Board, all charges, all interests, pro-

fits and other moneys accruing to the Board shall constitute -

the fund of the Board.

(4) All moneys and receipts specified in the foregoing =
provisions and forming part of the fund of the Board

shall be deposited into the public accounts of the Govern-
ment under such detailed head of accounts as may be pres-
cribed 1for in— ' :

(@) the Reserve Bank of India constituted under.
the Reserve Bank of India Act, 1934 (Central Act IT of .

1934), or

(¢) any corresponding ncw bank as defined in the
Banking Companies (Aoquisition and Transfer of Under-
takings) Act, 1970 (Central Act 5 of 1970), = .

and the said acoount shall bz operated upon by such officers
of the Board as may be authorised by the Board and in'

such manner as may be preseribed]

Provided that the Board may invest any sums not *
required for immediate use in such securities or debenturss
as may be approved by the Government.

g

...} These words, figures, letters and hrackets were substituted. .
the words, figures and brackets “or iff the Reserve Bank oft?fgdggr N
. constituted under the Keserve Bank of India Act, 1934 (Central Act
. .1l 'of 1934) and the said account shall be operated upon by such . -
. . officers of the Board as may be authorised by the Board and in such ...
.. Toanner as may be prescribed” by section 2 of the Tamil Nadu Water
upply and Drainage Board (Amendment) Act, 1972 (Tamil Nady

nvv"’ . /; s
b ASt13 ef 1972),

(b) the State Bank of India constituted 'undét »ﬁieL
State Bank of India Act, 1955 (Central Act 23 of 1955), or -

&

g
A
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35. The Government may, from time to time, make Subventions, .-

§ subventions, and grants or advance loans to the Board lfigg:sfnq oo
¢ or any local authority for the purposcs of this Act on %Oard" 0 the'sd
such terms and conditions as the Gov:rnment may, in

each case determine, :

36. (1) Subject to the provisions of this Act and the Power of the
rules made thereunder and. subject to such conditions as Board to
may be specified by the Government by = general or af’om’w and
special order issued in this behalf by them and with their '*"
previous approval, the Board may, from time to time,
borrow money required for the purposes of this Act by
any one or more of the manners specified below :(—

" (a) raising loans from any Bank or other financing
institutions or the Life [nsurance Corporation establisned
under section 3 of the Life Insurance Corporation Act, 1956
(Central Act 31 of 1956) ; or

~ (b) raising loans from any Corporation, owned or,
controlled by the Central or the Statc Government ; or -

(¢) raising loans from the public by issue of bonds, -
or debentures or stocks or otherwise in the form and  *° i
manner approved by the Government. . CoT

(2) Subject to the provisions of this Act and to
such conditions and limitations as may be prescribed,
the Board may out of its funds grant loans and advances RRRE
on such terms and conditions as it may dctermine, to any. g 5
1ocal authority for the provision, regulation or develop- o |
ment:of any scheme relating to the water ‘supply and ’

drainage. R |
37. The Government may guarantee in such maniel g”am““" by

as they think fit, the payment of the principal and interest oF e men

of any loan proposed to be raiséd by the Board or any '

loan proposed to be given by the Board to any local

authority #n regard to the invéstigation, preparation or

execution of schemes made under this Act : e

. Provided that the Government shall, so long as any
such guarantees are in force, lay before both Houses of:
the Legislature in every year duting the Budget session,.
a statement of the guarantees, if any given during the.
current year and an up-to-date account of the-total sums,
if .any, which have been paid out of the Tonsolidated
Fund of the State by. reason. of any such guarantegs,of,
paid into the sdid Fund towards repayment of any money
so paid out.

C-1 125-7—50A
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38. (1) Whenever money is borrowed by the Board
On .debentures, the. debentures shall be in such:.form as
‘the Board may with the previous sanction of the Govern- .
~ment specify. | D »

(2) All debentures shall be signed by the Managing i

Director or Secretary or by any one of the official Director
Of the Boafd- : e

(3) The holder of any debenture in any form speci- S

fied under sub-section (1) may obtain in exchange therefor

a debenture in any other form specified in the rga’nner o

provided in sub-section (1) and apon such terms as the
Board may determine. ' s as |

(4) Every debenture issued by the Board shall be
transferable by endorsement, unless some other mode of
transfer is specified therein. i S TERAY R

(5) All coupons attached to debentures issued by the
Board shall bear the signature of the Managing Director *
and such signature may be engraved, lithographed or
impressed by any mechanical process, =~ =~

'39. (1) The Chairman shall, at a special meeting to
be held in the month of February in each year, lay before

the Board an estimate of the income and expenditure *

of the Board for the next ensuing year.

(2) Every such estimate shall make provision
for the due fulfilment of all the liabilities of the Board,
and for the efficient administration of this Act.” =

~(3) Every such estimate shall differentiate capital
and revenue funds, and shall be prepared in such form

~ apd shall contain such dctails, as the qu;d may, from

time to time, specify.

(4) Every such estimate shall be compiled and a copy
thereof sent, by post or otherwise, to each Director atleast
ten clear days before the date of the meeting at which the
estimate is to be laid before the Board.

(5) A revised estimate, if any, including all the
eXpeuiture not covered in,the original budget estimat:
shall be laid before the Board at a special meeting to be

peld in the month of December in each year. J
(6) The Board shall consider every estimate so laid
before it and shall sanction the same, either without modifi-

AN 0, SR e 7
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40. (1) Every such estimate, as sanctioned by theApproval oy

P Board, shall' be submitted to the Government who may, Governncst
to estimates,

at any time within three months after receipt of the same—
" (a) approve the estimate, or

: (b) disallg;w the estimate or any portion thereof,
and return the estimate to the Board for amendment,

: 2) If any estimate is so relurucy to ihe Board, it
shall forthwith proceed to amend it and shall resubmut
the estimate as amended to the Governmcnt who may

. then approve it.

41. (1) The Board may, at any time, during the year Sipplewentary

R : for which any estimate has been sanctioned, cause d supple- "stintate.

;. mentary estimate to be prepared and laid before it at a

. special meeting: o

Ly i (2) The provisions of fsgb-scctiohs; (3), (4) and (6) of

§ section 39 and of section 40 shail apply to every supple-
mentdry estimate.

B 42. Evéry loan taken by the Board shall be repaid Repayment - of
" by the Board within the period agreed upon by the Board ;?(?g:d by the
by such of the following methods as may be approved ‘
* by the Government, namely :—
. (a) from a sinking fund established under section 43.
in respect of the loan;
(b) by paying in equal yearly or half-yearly instal
ments of principal or of principal and interest, thrc ughout
the said period ; : ‘
(¢) from money borrowed for the purpose ; o
~ (d) partly from the sinking fund established un:er
section 43 in respect of the loan, and partly from money P
pborrowed for the purpose ; or
(e) from any other source, with the prior permis-
sion of the Government,

43. The Board may constitute 2 sinking fuud, a depre- Establishment
ciation reserve fund and a development fund in such and maintes
manner and in such forma; may be preseribed by regula. Nance of
tions. Such funds shall be invested in such manner as f)’f‘gfe‘l{’f 3:§g~
may be determined by the Boa.rd'wrth_ the approval of B

the Governmernt.

Ly Rii i~ Y 0
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Accounts and 45. (1) The accounts of the Board shall be maintained . -
audit. in such manner and in such form as may be prescribed

by regulations. The Board shall prepare an” annual .
statement-of dccounts in such form as may be precnbgd.'

(2) The accounts of the Board shall be audited once
\ | in a year by such auditor as the Government may appoini

\ T, this behalf.

“# ~ (3) The auditor appointed . under sub-section’(2) =
shall, in connection with such audit, have such rights,
privileges and authority as may be prescribed and in parti-
cular, the right to demand -the production  of books,
accounts, connected vouchers and other documents and’

A to inspect any of the offices of the Board. .

4) The Sccretary:shall cauise the report’ ‘of the
auditor to be printed and forward a printed copy thereof

, to each Director and shall bring such report before the
BT ‘Board for consideration at its next meeting. |

, '(5) The Board shall remedy, forthwith, any defects
ISR or iregularities that may bé pointed out by the auditor and =
4 submit a report therecn to the Government.

Rentuperation 46. The Board shall pay to the said auditor suchremu-

of auditor. neration as the Gevernment may dicect. |

Acg?“”ts and 47, (1) The accounts of the ¢ Board, as certified by

s b'; {3,?‘,‘3{2 g the auditor, together with the afidit report- thereon, shall’ -

to the Govern~ be-forwarded annually to the Government and the Govern-

ment and *° - ment may issue such.instructions to the Board in respect

placed before * thereof as they deem fit and the Board shall comply with-

tl,heesiﬁ:::re . -such instructions,

-

A ——— A e T
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(2) The Government shall—

(a) causc the accounts of the Beard together
with the audit report thereon forwarded to them under
sub-scction (1) to be laid annually before tie State Legis-
lature ; and

(p) cause the accounts of the Board to be publi-
shed in the prescribed manner and make aveilable copies
thereof on sale at a reasonable price.

48. The Board may write off any amount whatsoever powers te write
due to it, whether under a contract or otherwisc or any eff irrecevetabis
sum payable in connection therewith, if, in its opinion, aMeults
such amount of sum is irrecoverable:

Provided that the Board shall, before writing off any
such amountor sum exceeding twenty-five thousand rupees,
obtain the sanction of the Government.

CHAPTER IX.
PENALTIES AND PROCEDURE.

49. No person shall be disqualified for being chosen as, Ne disqualifion -
or being a member of the Legislative Assembly or of the tian in certaim
Legislative Council by reason only of the fact that he is a cases.
Chairman or a Director of the Board.

- 50. If any person-- - Penalty for

. . obatructing
(q) obstructs or molests any person with whom the contrastor or

Board has entered into a contract in the performance or removirg miarks
execution by such person of his duty or of anything which

he is empowered or required to do by virtue of, or in con-

sequence of,this Act or any rule or regulation made there-

under, or

(b) removes any mark setup for the purpose of indi-
cating any level or direction necessary to the execution of
works authorized by this Act or any rule or regulation made
or scheme sanctioned thereunder, I

* he shall be punishable with fine which may extend"
to two hundred rupees. - S : U

-
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Penalty for
breach of the
provisiors of
the Act, etc.

51, Whoever contravenes any of the pro:isions of this
Act or of any rule or regulation or scheme made or scheme
sanctioned thereunder, shall, if no other penatly is provided
-for such contravention, be punishable—

(a) with fine which may extend to one hundred
rupees, and

~(b) in case of a continuing contravention, with fine,

-+which may extend to fifty rupees for each day after the

first during which the contravention continues.

prosecytion and - 52, (1) No court shall take cognizance of any offence

"trial.of ofience.

’ A

Ariest of
offenders.

rmw‘l"’"f*w—-» i

punishable under this Act or any rule or regulation or
scheme made thereunder unless complaint of such
offence is made by the Board or any officer authorised by it
in this behalf within six months next after the commission
thereof. , :

(2) No court inferior to that of a salaried* presidency
magistrate or & salaried magistrate of the first-class snall try
any offence punishable under this Act.

53. (13 Any police, officer not below the rank of a
head constable, may arrest any person who commits
in his presence, any offence against this Act or any
rulc or regulation or scheme made thereunder, if the
name or address of such person be unknown to him and if
such person on demand declines to give his name or address,
or gives a name or address which such officer has reason to
believe to be false.

(2) No person so arrested shall be detained in custody
after his true name and address are ascertained or for any
longer time than is necessary for bringing him before a
magistrate and inno case shall such detention exceed
twentyfour hours from the time of arrest without the orders
of a magistrate.

&

e S

.- * According to clauses (a)-and (c) of sub-secti ‘sectior
of the Code of Criminal Procedure, 1973 (Centrallxgt(g)o?ﬁ 3;3??,,3
reference to a Magistrate of the first class shall be construed ag Z
reference to a Judicial Magistrate of the first class and any ieslerence
toa Presidency Magistrate shall be construed gzsa reference” to
Metropolitan * {agis'ra:e with effect on acd frem 1<t April 1974, 8
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S 54. (1) If the person committing an offence under this Offences by
f. Act is a company, every person, who, at the time of the ompanies.
| offence was committed, wasin-charge of, and was respon-

k- sible to, the company for the conduct of the business of the

B company as well as the company, shall be deemed to be
; ~ guilty of the offence, and shall be liable to be proceeded
PR 1 cainst and punished accordingly :

. Provided that nothing contained in this sub-section
# gshall render any such person liable to any punishment
provided in this Act, if he proves that the offence was
committed without his knowledge, or that he exercised all
due diligence to prevent the commission of the offence.

(2) Notwithstanding anything contained in sub-section |
(1) where an offence under this Act has been committed |
by a company, and it is proved that the offenc: has been

committed with the consent or connivance of, or is attribu-

table to any neglect on the part of any director, manager,
secretary or other officer of the company, such director,
manager, secretary or other officer shall also be deemed to |
be guilty of that offence and shall be liable to be procee-
ded against and punished accordingly.

Explanation.—For the purposes of this section—

(a) ¢ company ’ means a body corpcrate and in- |
cludes a firm or other association of individualsy and

(b) * Director in relation to a firm’ means a partner
in the firm.

CHAPTER X.
MisCELLANEOUS.

. 55, The Managing Director may, in cases of emergency, Emergency
Jirect the execution of any work or the doing of any act, 'wers of

which requires the sanction of the Board if the immediate Manasicg

execution or the doing of which is, in his opinion, necessary Director.

for the service or safety of the public and may also direct

that the expenses of executing the work or of doing the act

shall be paid from the funds of the Board :

Provided that—

(a) he shall not act under this section in contravention
of any direction of the Board or the Goverament prohibiting
+he execution of any particular work or the doing of any

Particular act ;



-
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: (b) he shall report the action taken by him under this
" section and the reasons therefor to the Board at its next -
meeting and shall also submit a copy of his report to the
Government and the Board or the Government may issue
such directions as it or they may deem fit on such  report,

Powers . "' 56. Tte Managing Director may, subject to the "con-
Managing trol of the Board—

Director as to .. . .

“institution, ~ (a) institute, defend or withdraw from legal pro-

composition,  ceedings instituted under this Act or any rules or -regula-

etc., of legal ; « o ~
proceedings tions made thereunder; -

and obtaining - (p) compound any offence against this Act or any
legaladvice.  ryles or regulations made thersunder which, under any
law for the time being in force or the rule prescribed
by the Government, may lawfully be compounded ;

(¢) admit, compromise or withdraw any claim made
under this Act or any rules or regulations or ‘schemes
| made thereunder; and : :

- (d) obtain such legal advice and assistance as he may,
from time to time, think it necessary or expedient ta
abtain, or as may be desired by the Board to obtain, for
any of the purposes referred to in the foregoing clauses of

| this section, or for securing the lawful exercise or discharge ;
\ of any power or duty vested in or imposed upon the Board *
\ or any officer or servant of the Board. , -

eibni R ek e i S

Delegation of 57. (1) The Goverpmart mayv, by rctification, autho-

pOWerS. riss any authority or officer to exercise any of the
powers vested in them by this Act except the power to make
rules uuder section 72 and may in like manner withdraw
such authority. s =

(2) The Board may, by general or special order in
writing, delegate to the Chairman or Managing Director or
-any other Director of the Board or the Secretary or any
other officer of the Board such of its powers and fun tions
under this Act except the power to acquire land under
section 17 and to make regulations under section 73 as it
‘ may deem: necessary and it may in like manner withdraw .
‘ such authority. ' .

‘ ,

(3) The exercise of any power delegated under syb-
section (1) or sub-section (2) shall be subject to such
restrictions and vonditions as may be specified in the order
and also to control and revision by th: Government or
by such officer as may be empowered by the Government
in this behalf or,as the case may be, by tie Board or such
officer as may be empowered by the Board in this behalf.

. S e . e - EP mww.-wv’*".‘&
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(4) The Government or the Board, as the case may be,
shall also have the power to control and revise the acts or
proceedirgs of any oflicer so empowered. :

58. The Government may issue to the Board or to the Power of the
local authority concerned such orders and directions as Government to
in their opinion are necessary or expedient for carrying out 1Ssue orders and
the purposes of this Act and the Board or such local auth- S,;;"g‘g,;’"; f;o
ority, as the case may be, shall give effect to all such 1ocal auihorfties )

orders and directions.

59. (1) It shall be the duty of every police officer— Duties of
police officers.
(a) to co-operate with the Board for carrying into
effect and enforcing the provisions of this Act or aay rule
or regulation or scheme made thereunder ;

(b) to communicate without delay to the proper
officer or servant of the Board any information which such
police officer receives of a design to commit, or of the
commission of, any offence against this Act or any rule or
regulation or scheme made thereunder; aad

~(c) to assist the Board or any officer or servant of
the Board reasonably demanding the aid of such police
officer for the lawful exercise of any power vesting in the
Board or any such officer or servant under this Act or any
~ rule or regulation or scheme made thereunder. ,

(2) Any police officer who omits or refusesto perform
any duty imposed on him by this Act, shall be deemed to
have committed the offence under section 10 or under
section 44 of the Tamil Nadu District Police Act, 1859
(Central Act XXIV of 1859). ,

- : Adjudication ..

60. (1) When a dispute exists between the Board and of gisputes bet-
one or moie thon one other local authority or among ween the Board
local authorities in regard to any matter arising under the and local aytho-
provisions of this Act, and the Government are of the ritics.
. opinion that the parties are unable to settle it amicably
among themselves, they may take cognizince of the
dispute and decide it themselves.

3 (2) The decision of the Government thercon shall be
E - binding on the Board and the local authorities concerned
and - shall not be liable to be questioned in any court of
1aW,
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'El’fcct of ether 61. (1) The provisions of this Act shall be in -addition
WS, to and not in derogation of any other law for the time
being in force, regulating any of the matters dealt with

in this Act :

Provided that nothing in this Act shall be deemed to
prevent the local authority from discharging its duties in
regard to the making, altering, repairing or renewing any
water course or other work tn respect of any crea within the
jutisdiction of that local authority under any law for the

time be...~ in foree.

(2) Save as otherwise provided in this Act the provi-
sions of this Act shzll have effeci notwithstanding anything.
inconsistent therewith coatined in &any other law fer the
time being in foice or any custom, usage or contract or
deciee ot order ¢f @ court or other authority.

Netice of suit 3 Npo suit shall be instituted against the Board, or any.

if:,mst 3oard, Director, or any officer or servant ¢f the Board, or any
person acting under the direction of the Board, or of the
Chairman or Managing Director or of any officer or
servant of the Board, in 1espect of any act done or
intended to be done under this Act or any rule or regulation
or scheme made thereunder until the expiiation of sixty
days next after written noiice hos been deliveled or left
at the Board’s office or the place of abode of such officer, -
servant or person, stating the cause of action, the name
and place of abode of the intending plaintiff, and the
relief which he claims, and’the plaint must contain a
statement that snch notice has' been so delivered or not,: .

‘General power 63. In any case not otherwise expressly provided'foriin'
of the Board to thjs Act, the Board may pay reasonabie compensation -
f;};on;,c;o@p " to any person who sustains damage by reason of the ex-
. . crcise of any of the powers vested by or under this: Act:.
in' the Board or the Chairman or the Managing Director
or any officer or servant of the Board. SRS

.»mpensation 64! (1) When any person is. convicted of any offence
to be Paldf by under this Act or any rule or regulition or scheme made'
offenders for (1. evnder, the megistrate convicting such person’ may, ;- -

g;l?gglg.caused on application made in this beha#l by the Board or by its

officer or servant authorised by it in this behalf, call'upon
such person forthwith to show cause as to why he should:
not pay compensation to the Board for the damage caysed!
by his act or omission in respect of which he is convicted., ,
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(2) Th: magistrate shell record and comsider any
cause which such person may show and if the magistrate,
after m 'king such inquiry as he may think fit, «s satisfied
that such person is liable to pay compensation, may direct
that compensz'ion to such amount not exceeding one
thousand rupees as he may determine, be paid by such
person to the Board.

(3) The amount of compensation directed to be paid
under sub-section (2), shall, if it be not paid forthwith,
be recovered as if it were & fine imposed by the magistrate
on such person.

65. If any amount due to the Board in accordance Mode of
with the terms of a contract o1 otherwise or any sum recovery of
payable in connection therewith, has not oeen paid, the dues:
Board may, without prejudice to any other reraedy provided
by law, recover such amouut or sum as arrears of land
revenue.

66. (1) All orders and decisions of the Board shall Authentication

 be authenticated by the signature of the Secretary or any of orders

; . : : e cned i and other
?ﬁggzh%flfghe Board authorised in writing by the L. »rd in e raments of
* : the Board.

(2) The Menaging Director or any officer of the
Board authorised in writing in this behelf may sign  on
behalf of the Board any agreement or other instrument
to be executed on behalf of the Board.

67. Every notice or bill which is required by this Act stamping
or by any rule or regulation made thercunder to bear the signature
signature of the Managing Director or any othe: Director on notices or
or of any officer or servant of the Board, shall be deemed bills.
to be properly signed if it bears the facsimile of the signature
of tue Managing Director or of such other Director or of
such officer or servunt, s te case may be, stamped
thereupon.

68. (1) The Managing Director or any person either Power of entey.

enerally or specially authorised by the Managing Director
in this behalf may, with or without assistants or woskmen,
enter into or upon any land, in order—

(a) to make any inspection, survey, megsurement,
vgluation or inquiry ; .

. (B).to tske levels ;



-
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4(_c)“‘ tb dig or bore intb the 'su'b-soil :
(d) to set out boundaries and intended lines of wcrk. :

(¢) to mark such levels, boundaries and lines by
placing marks and cutting trenches ; | ‘

(f) to place and maintain pipes, drains and other
installations upon, along, across or under any land ; or

(g) to do any other thing, whenever it is necessary to
do so for any of the purposes of this Act or any rule or
regulation made or scheme sanctioned thereunder or any
scheme which the Board intends to frame thereunder :

Provided as‘follow’s —

(@) 10 such entry shall be made between sunset
and sunrise ; c

(b) no dwelling house, and no public building or
hut which is used as a dwelling place, shail be so entered,
except with the consent of the occupier thereof, without
giving the said occupier at least twenty-four hours previous
written notice of the intention to make such entry ;

(¢) sufficient notice shall, in every instance,” be
given even when any premises may otherwise be entered
without notice, to enable the inmates of any apartment
appropriated to women to remove themselves to some part
of the premises where their privacy will not be disturbed ;

o, (d) due regard shall always be had, so far as may
.+ .- - becompatible with the exigencies of the purpose for which
. " . the entry is made to the social and religious usages of ‘the
occupants .of the premises entered. R
(2) Whenever the Managing Director or a person
authorisea ander sub-section (1) enters into or upon any
land in pursuance of that sub-section, he shall, at the time
. ,of such entry, pay or tender payment for all necessary
' damage to be done as aforesaid ; and in case of dispute
as to the sufficience of the amoust so paid or tendered; hé
shall at once refer ihe dispute to the Board; whose decision®
shall be final.
gﬁtggt‘t‘;‘ﬁegf 69. (1) No suit, prosecution or other legal proceedinh’
in good faith, shall lie against any person for anything which is, in_ good
faith, done or intended to be done in: pursuancé of this
Act or any rule or order or scheme made thereunder.,

\s,% |
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(2) No suit or other legal proceeding shall lie against
he Government, the Board or any Committee thereof, for
any damage,caused or likely to be caused by anythin 3 which
s in good faith done or intcnded to be done in pursuance
. of (tihls Act or of any rnle or ovder or scheme mad= there-
.- under

L 70. All officers and servants of the Board, and any otficers and

e person entrusted with the execution of any iunct:on under servants of the
§ this Act, shall be deemed to be public servants within the Board to be

l meaning of section 21 of the Indian Penal Code (Central PPbHC servants.
¥ Act XLV of 1860).

71. The Board shall be deemed to be a loca! authority The Board to
for the purposes of the Land Acquisition Act, 1894 Eﬁtﬁ‘o’r?calunder
L (Central Act I of 1894), and the Local Authorities Loans ropni} ooiet
F Act, 1914 {Central Act IX of 1914). - 1894 and

© Central Act IX
of 1214.

CHAPTER XI.
RULns AND REGULATIONS

T2 (1) The Government may make rules for the purpose Power te make
- of carrying mto effect the prov1sxons of thxs Act, rules.

1_ (2) In particular and without prejudlce to the genera-
lity of the foregoing power, such rules may prov de for—

(a) all matters exprcssly required or allowed by
- this Act to be preﬁcnbed

(b) the qualifications for appointment of, and the
grant of leave of absence to the, Chairman and the Manag-
ing Director of the Board ; .

(c) the term of office and the terms and conditions
of service of the Chairman, the Managing Director and the
s non-official Directors mcludmg the payment of any
 honorarium or sitting fees for attending the meetings
of the Board and any other allowances and the manner
of filling casual vacancies in the offices of the non-official
Directors of the Board ; | :

\d)y vee Yunctions of the Board ;

: (e) the conditions of the acqulsxtxon. transfer, ctc., |
of anyp;operty by the Board b N
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(f) the time-limit within whish the resolutions of
the local authority, for the preparation, execution, etc., of
schemes by the Board will have to be passed and communi-~

cated to the Board ;

(g) the time-limit within which the approval of -
the Government to the draft schemes prepared and
forwarded by the Board, will have to be given ;

: (h). the manner in which and the number of instal-
mentsand the time or times at which,the cc:st ot the schemes
shall be recovered ;

(i) the manner ofoperation offu ud‘svb:y thquard s

)] the mptualrelationship of the Board and 6thcr
local authorities in any matter in which they are jointly

interested ;

(k) the borrowingand lending of money by the
Board ;

(1) the conditions and limitations for the grant of
loansand advances by the Board to the local authorities ;

‘ (m) theformin which the reports of the Board will
have to be prepared by.the Board and the formand manuner
and the time-limit for the subsmission of statistics and
returns by the Board to the Government ;

- (n) the rights,privileges and authority of auditors -
appointed under this Act ;

, (o) the manner in which the accounts of the Board
will have to be published. o

(3) Allrules made under this Act shall be published in
the Tamil Nadu Government Gazette,ard unless theyare
expressed to come into force ona particular day,shall come
into force on the day on which they are so published. ‘

® IS B
(4) Every rule made under %his Act shall, as soon as
oossible after it is made, be placed on the table of both
Houses of the Legislature, and if, bafore the expiry of the
session in  which it is so placed or the ncx! session both
Houyses agree in making any modification in uny such rule
or both Houser agree that the rule should not be mads,, .
the rule shall thercafter have effect only in such modified -

,,,,,,
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form or be of no effect, as the case may be, so however,
that any such modification or annulment shall be without
prejudice to the validity of anything previously done under
that rule.

73. (1) The Board may, by notification, make regulations Powe: (0 maks
not inconsistent with this Act, and the rules made there-f¢gulations.
under, for the purpose of giving effect to the provi~ions of
this Act.

(2) Inparticular and without prejudiceto the generality
of the foregoing po'wer, such regulations may provide for—

(a) all matters expressly required or allowed by this
Act to be prescribed by regulations ;

(b) the termsand the conditions of appointment and
service and the scales of pay of officers and servants of the
Board including the payment of travelling and daily allow-
ances in respect of journeys undertaken by such officers
and servants of the Board ;

(c) the supervision and control over the acts and
proceedings of the officersand servants of the Board and
the maintenance of discipline and conduct among the
officers and servants of the Boaid. ;

(d) the procedure in regard to the transaction of
business atthe nieetingsof the Board including the quorum;

(e) the purposes for whichand the manrerin which
temporary association of persons may be madg ;

of service of the members ot the Committecs ;

(g) the duties, the functionsand the powers of the
Chairman, the Managing Director, the Secretary and the
Chief Engineer of the Board ;

(h) the manner and the form in which a sinking
fund, a depreciationreserve fund and the deVelo‘pmgnt fund

(f) the duties, the functions, the terms and conditions

kas to be constituted ;
(i) the manner and the form relating to the
maintenance of the accounts of the Board, - ;
(3) No regulation or i's canc llation or modification
shall have effect until the same shall haye bocn approved
by the' Government,”

(4) The Governiment may, by notification, rescind any
regulation made under this section and thercupon, the
regulation shall cease to have effect,

C’1'12§“7m51 "ok T e
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- ‘ The following Act of tue Tamil Nadu Legislative Assembly received the assent
of the Governor on the  28th June 1994 ~ and is hereby published for general

information :—
ACT No. 40 OF 19%4.

An Act turther w0 amend the Tamil Nadu Water Supply and Drainage Board Act, 1970,

BE it enacted by the Legislative Assembly of the State ot Tamil Naduin the Forty-fifth
year of the Republic of India as follows | —

1. (1) This Act may be called tne Tamil Nadv Water Supply and Drainage Board Short title

(Amendment) Act, 1994. and
o _ commenage~

” , : ‘ ment.
(2) Sub-clause (ii) of clause(1) of section 2 shall be deewed to have come into force
on the 6th day of July 1984; Clause (1) of section 7 shall be deemed to have come
. into force on the 14th day of April 1971 and the remaining pravisions of this Act shall come

into force at cnce.

i1 Nadu 2. In section 4 of the Tamil Nadu Water Supply and Drainage Board Act, 1970  Amendment -
A0t 4 of 1971, (hereinatter referred to as the principal Act),— R of saction 4.
(1) in sub-section (1),— _ ) .
“(j) for clause (5), the tollowing clause shall be substitutéd, n‘amely" - e
{b) four whole-time Dfirectors, namely §— i oo - i
(N = Managing Director § - g ‘
{i)} a Joint Managing flirecrot ;
tii) a Finance Director ; and
(iv) an Engineeting Direcgor,™ ¢

(i) in clause (c),— ’ ' . o

(@) for the words “four Directors”, the words “five Diructors” shall be
“substituted ; ’ : ' '

l(b) for items (i), (iii) and (iv), the following items shall be substituted,
namely (—

- “(i1) Health, Indian Medicine and Homeopatty and Family Welfare ;
(iii) Municipal Administration and Water Supply ;
(iv) Public Works ;
(v) Rural Development;”;
(iii) after  clause (¢), the following clause shall be iasected, mamelye

1“(cc) three Directors from the heads of departments of the Gevernment,
namely :—

(i) ghe Director of Municipal Administration ;
(ii) the Director of Rural Developménf; anl
, (iii) the Director of Town Panchayat ; ”*; )
(iv) for clause (d), the following clause shall be substituted, pamely—

© “(d) the Managing Director, Madrar Metroplitan  Water S ,
Sewerage Board, ex-officio ;”; P ater Supqly und

8 (A Group) IV-2 Ex. (333)—S5a
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L0 wetion 0 ol e prncipnd Act, I e marghial honding and - Tn sub-
section (1), for the words ' the Muunying Ditector”, the words “the Manuging
Director, the Joint Managing Director, the Finance Director, the Engincering
Director” shall be substituted.

4. In section 9 of the principal Act, in sub-section (1),—

" (1) for the expression “a Chief Engineer, an Accounts Officer”, the expression
“Chief Engineers and Accounts Officers” shall be substituted ;

(2)'fox' ‘the first proviso, the following proviso shall be suBstituted, namely =
“Provided that the Board shall not, without ihe previous approval of the
Govern,ment, sanction the creation of, .or appoint any person to,any post the

maximum time scale of pay of which exceeds the limit prescribed by the Govern- .
ment from time to time.”.

S. In section 39 of the principal Act,—
(1) for sub-soctxon (1), the followmg sub-section shall be substituted, namely :—

“(1) The Chairman shall, at a special meeting to be held in the month of
Jaguary each yeas, lay before the Board :— . o

(a) a revised estimate if any, forthe current year mcludmg all ths expen-
diture not covered in the original budget estimate, and

(b)) an estimate of income and . expenditure for the noxt ensuing year, ”';

(2) sub-section (5) shall be omitted.

6. In section 72 of the principal Ast, in sub-section (2)— .

(1) ‘in "clause (b), for the words “and’ the Managmg Duector”, the words “the
Managing Director, the Joint Managing Director. the Finance Director and the Engineering
Duwtor” shall be substituted; . .. ; e

(2) in clause (), for the words “the Managing Director”, the words “the Managmg
Director, ‘the Joint.Managing Direetor, the Finavce virector, the Engineering Director
shall be substitutea.

7. In section 73 of the principal Act,—

N L

(1) in sub-section (2), in clause (g), for the words “the Secrétary and the Chiet
Engineer”, the words “the Joint Managing Dnrcctor, the Finance Director, the Engmecnn g
Directox; the Serretary and the Chief Engineers” shall be substituted;and -

¢ L_) “after sub=éecuon ‘(4)’, ‘t..e followin g “Sub-séction shall be added; namely .1,'7..

“ ( 5) All regulations muade under-this Act shall be . published.. in the Tamil Nudu
Government Gazette, and unless they are expressed to come ii.to force on a partlculax
day, shall come into force on the day on which they are so. published.”.

8. Any meeting of the Tamil Nadu Water’ Supply and Draindge Béard or of any
committee thereof held during the period commen cing on the 6th day of July 1984 -and
ending with the'dateof publicaticn of this A ctin theTomil Nadii Governiient Gazette, in
whlch the Secxctary to Govemment Mumcnpal Administration and Water Supply Depart-

_“.‘.A.I,._». s Gt duge b
R A '-5 « e
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sment and the Secretary to Government, Rural Development Department had participated

s Directors of tne said Board shall for all purposes be deemed to be and to have always
been validly held in accordance with law as if the principal Act, as amended by this Act,
)had been in force at all material times and the Secretary to Government, Municipal Admini-
.gtration and Water Supply Department and the Secretary to Government, Rural Develop-
" ment department had beén Directors of the said Beard during the said perfod and any
-act done or decision taken or proceeding conducted in such meeting shall not be liable

to be questioned in any court of law,

(By order of the Governor)
| M. MUNIRAMAN,

Secretary to Government, Law Department.

|
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The following Act of the Tamil Nadu Legislative Assembly received the assen
_offthe glpvernor on the 5th July 1995 and is hereby pi,lblished for genera§
information :—

ACT No. 14 OF 1995,
An Act further to amend the Famil Nadu Water Supply and Drainage Board Act, 1970.

Bu it cpacied DLy ithe  Legisiative Assumbly of the State of Tamil Na int
Forty-sixth Year of the Republic of India as follows :— of "amil Nadu in the

1. (1) Thic Act may be called the Tamil Nadu Water Supply and Draj i
Beard (Second Amendment) Act, 1995, ' PPy g Sggltr;grll?xﬁgnt

(2) It shall be deemed to have come into force on the 7th day of November 1991,

2. After section 24 of the Tamil Nadu Water Supply and Drainage Board Insertion of new
Act, 1970 (hereinafter referred to as the principal Act), the following section shall section 24-A,

be inserted, namely:—

E4-A. Government to finalisc ceortain contracts. - Notwithstanding anything

contained in this Act, where any contract for the cxecution of any scheme, plan or
other work or for the supply of any materials or goods, the value of which exceeds
one crore of rupees, the Board, on receipt of the tenders in respect of such contract, shall
place all the teaders befcre the Guvernment which may aprrcve ary tender which
appears to them, upen a view of all the circumstar.ces, to be the most advantageyus
and thereupon the Board shall accept the tender so apprmieiiﬂ E

3. Notwithstanding anything contained in the principal Act, any conzact  Validation.
for the execntion -f any scheme, plan or other werk or fcr  the  supply of  any
materials or gocds the value of which exceeds cre crore of rupees, executed by the
Board, as per the tenders apprcved by the Government, during the peiod
commencing on and from the 7th day of November 1991 and ending with the cate
of the publication of this Act in the Tamil Nadu Government Gazette, shall, for
all purposes, be deemed to be and to have always been validly executed in accordance

with law as if the principal Actas amended by this Act, had been in force at all material

times.

(By order of the Governor.)

M. MUNIRAMAN,
Secretary to Government 3
Law Departutent. o

v
L
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The following Act of the Tamil Nadu Legislative Assembly |received the assenf

of the Governoron the 6thJuly 1995 and js hereby published for gencrul
nformation :—-

ACT No. 17 OF 1995.

AnAct further to amend the Tamil Nadu Water Supply and Drajnage Board - *
Act, 1970.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-sixth Year of the Republic of India as follows :— "

1

1. (1) This Act may be called the Tamil Nadu Water-Supply and Drainage Board Short title and
{(Amendment) Act, 1995. commence-

ment.
(2) Tt shall come into force at once.
!
2. Insection2 of the Tamil Nadu Water Supply and Drainage Board Act,  Amendment of
. 1970 (hereinafter referred to as the principal Act), for clause (7), tke following section 2.
clause shall be substituted, namely :—

@ ‘local authority’ means—

(2) amunicipal council or anindustrial township constituted urder tt.e Tamil
Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920) ; or

(b) a panchayat covstituted under the Tamil Nadu Panchayats Act, 1994
(Tamil Nadu Act 21 of 1994) ﬁ

3. For section 27 of the principal Act, the following section shall be smbsti- Substitution of
tuted, namely :—] section 27.

“27. Power of the local authority to undertake schemes.—(1) No local authority
sh ithout the approval of the Board investigate, prepare or execute any scheme.

(2) No approval under sub-section (1) shall be given by the Board, if the cost of
the scheme to be undertaken by—

(@) a municipality—]

(7)) exceeded five iakhs rupees during the period commercing or. the 18th day
of January 1991 and ending with the 12th day of June 1994, or

(i) exceeds or is likely to exceed fifty lakhs rupees with effect on and from
the 13th day of June 1994 ;

(b) a town panchayat or an industrial township, exceeds or is likely to exceed
three lakhs rupees with effect on and from the 18th day of January 1991 ; and

(¢) a panchayat, exceeds or is likely to exceed one lakh and fifty thousand
* rupees with effect on and from the 18th day of January 1991 "7

4. (1) Any reference to “town panchayat” or “industrial township” in the Tamil Nadu
principal Act as amended by this Act shall also be construed as a reference to the  Act XXX
‘town panchayat or township constituted under the Tamil Nadu Panchayats Act, of 1958, .
1958 or the townships constituted uunder the Tamil Nadu District Municipalities Tamil Nadu Act
. Act. 1920 or the Mettur Township Act, 1940 or the Courtallam Townsh?p Act, 1954 -V of 1920+
or the Bhavanisagar Township Act, 1954, as the case may be. %

. : : ' TFamil Nadu Act *,
. XVI of 1954,. }

‘Tamil Nadu Act *

XXV of 1954,

ip) 1V-2 Ex. (354) -4
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(2 For the removaj of doubts, it is hereby declared that nothing contained in  Tamil Nadhf
sub-section (1) saall be desmed to revive the Acts referred toin the said sub-section (1), Act2l of I 9

which have beea repealed by the Tamil Nadu Panchayats Act, 1994 and the Tamil Tamil Nadu §
Nadu District Municipalities (Ameadment) Act, 1994. Il;;t 25 of §
; 4, ‘

"alidation. ‘5. Notwitastaading anything contained in the principal Act, any sciheme

undertakea uader se:tion 27 of the principal Act, by any municipality. town
panchayat, village paicaayat or iadustrial towaship daring the period commencing
on and fron tie {8th day of Jaauary 199} and ending with the date of publication
of this Artin tae Tamil V..du Fovernment Gazette. shall for all purposes, bedeemed
to be and to have alyays been validly undertaken in accordance with law as if the
principal Act, as amended by this Act, had been in force at all material times.

i (By order of the Governor.)

M. MUNIRAMAN, ‘
Secretary te Gevernmeni, Law Depurtnioas
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Tha tollowing At of Ui Tl Nadu Toe slotive Sssamhiy res o0 the anant
of the Governer on tho Lith September (996 and is herchy public i tor ganeral
information :—

ACT No. 24 OF 1veo.

‘An Act further to amnend the Tamil Nadu Wat:r Supply and Drainag  Roard Aect,
1970,

‘BE it enacted by the Legisiative Assembly of the State of Tamii iradu in the
:Forty-seventh Year of the Republic of India us {ollows :--

Short title and 1. (1) This Act may be called the Tamil Nadu Water Suppl. « | Drainage
commence- Board (Amendment) Act, 1996.
ment.

1995 {2) It shall be deemes to have come into force on wie 8th day of July

(rvaission of 2. In the Tami! Nadu Water Supply and Drainage Board Act,

' 1970, scction Tamil Nz
saction 24-A 24-A shall bz omitted. Act 1 %
. 1971, 3§

(By order of the Governer)

A. K. RAJAN,
Sacrotisy to Governmont,
Law Departmont.

' - - . “ e oy e PP

o 2



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINAR 3 133

; Tamﬂ Nadu
B Act 4 of 1971.

The follm;ving Act of the Tamil Nadu Legilsative Assembly received the :

assent of the Governor on the 17th May 1997 and is hereby published for
general information :—

ACT No. 36 OF 1997.

An Act furthei to amend the Tamil Nadu Water Suprly and Drainage Board Act, 1970

Be it epacted by the legislative Assembly of the State of Tamil Nadu in the
Forty-eiphth Year of the Republic of India as follows :—

1 (1) This Act may be called the Tamil Madu Water Supply and Drainage .Shert title
Boird (Amendment) Act, 1997, ) and
A ‘ commence
' . ment,
(2) 1t shall come into force on such date as the Statc Government may, by
notification, appoindi.

2. In section 2 of the Tamil Nadu Water Supply aad Drainage Board Act, 1970 A mend ment
(hereinafter referrec to as the principal Act), in clause (7), in item (a), for the words  of section 2.
“a municipal council”, the words “ the Municipal Corporations of Madurai, Coimba~
tore, Tiruchirappall,, Tirunclveli, Salem or any other Municipal Corporation that
may be constituted under any law for the time being in force or 4: municipality or a
town panchayat” shall be substituted.

3. In section 17 of the principal Act, in sub-section (3), for the expression “the A mendment
Board shall forwarc the draft scheme to the Government for their approval®, the of section ¥
expression “ the Board shallif the cost of the scheme is ten crores rupees and below,
approve such draft scheme and the Board shallif the cost of such scheme exceeds
ten crores rupees, forward such draft scheme to the Government for their
approval” shall be substituted.

4. For section 21 of the principal Act, the following section shall be substit- Substitution o
uted, namely — : section 21

“21. Order of approval of drdft scheme.—(1} The Government in the case
of a draft scheme the cost of which exceeds ten crores rupees and the Board in case
the cost of thedraft sche i ¢ is ten crores rupees and below shall, by an order, accord
their or its approval to the draft scheme.

(2 An order issued under sub-section (1) shall be the conclusive evidence
that the scheme has been duly made and approved . The Scheme shall thereupon
become final and shall be hereinafter called the “approved scheme.”. -

5. For section 22 of the principal Act, the following section shall be substituted, Substitution
namely :— of section 22.
22, Brecution ur approved Scheme by the Board — As soon as the  order
under section 21 is issued, the Board shall execute the approved scheme in the areas of
the local authority or authorities concerned.”.

6. For section 27 of the principal Act, the following section shall be substi- Substitution

tuted, namely: — of section 2°.
“27. Power of locel cuthority 1o undertake scheme.—No local authority other
than the Municipal Corporations of Madurai, Coimbatore, Tiruchirappalli, Tirunelveli,
Salem and any other Municipal Corporation that may be constituted under
any law for the time being in force and the special'. grade  municipalities,
shall without the approval of the Board investigate, prepare or execute — any
«cheme-
Provided that no such approval shall be necessary for any local authorit.
o undertake work connected with hand pump, extension of pipeline and develos
went of existing water sources by power pumps.”.

(By arder of the Governor)
A. XK. RAJAN,
Seccretary to Governmens
Law Department.

tA Group) 1V-2 Ex. (279)-2
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Short title and

commence-
ment.

Amecndment
of section 64.

The follewing Act of the Tamil Nadu Leg.s'ative Assembly received the ussent
of the Governor on the lst November 1997 and Is hereby published for general

information:—
ACT No. 53 OF 1997.

AN ACT FURTHER TQ AMEND THE TAMIL NADU WATER SUPFPLY AND
, DRAINAGE BOARD ACT, '1979- -

BE it enacted Ly the Legislative Assembly of the State of Tamil Nadu in ths -
Forty-eighth Year of the Republic of India as follows — ‘ _

1. (1) This Act may be called the Tamil Nadu Water Supply and Drainage
Board (Second Amendment) Act, 1997. ~

(2) It shall come into force on such date as the State Government may, by
netification, apgoint.

2. In sectiun 64 of the Tamil Nadu Water Supply and Drainage Board Act, Tamil
1970,— ‘ :

(i) in sub-section (1) , after the words “why he should not pay compensatioa
to the Board™, the words ‘ as assessed by.the Board or by its officer or servant
making the application’’ shall “bé inserted :

(ii) in sub-section (2), the words ¢ npt :excgeding one thousand ' rupees”
shall be omitted. .

(By order-of the Governor)

’ A. K. RAJAN;
Secretary to Government, Law Departmeni.
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Tamil Nadu Act
4of 1971.

The following Act of the Tamil Nadu Legislative Assembly received ihe assent of the Governor
on the 14th December 1999 and is hereby published for general information:—

ACT No. 53 OF 1999.
An Act further to amend the Tamil Nadu Water Supply and Drainage Board Act, 1970.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth Year of the
Republic of India as follows:— )

1. (1) This Act may be called the Tamil Nadu Water Supply and Drainage Board
(Amendment) Act, 1999. '

(2) It shall come into force at once.

2. In section 7 of the Tamil Nadu Water Supply and Drainage Board Act, 1970, in sub-
section (1), to clause (), the following proviso shall be added, namely:—

“provided that this clause shall not apply to the appointment of a Chief Engineer in the
Board as the Engineering Director of the Board ”.

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
Law Degpartment.

Short title and
commence-
ment.

Amendment of
section 7.
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i.TamiI Nadu Act
4 of 1971,

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 26th May 2002 and is hereby published for general intormation:- -

ACT No. {1 OF 2002.

An Act further to amend the Tamil Nudu Water Supph- und
Drainage Board dct. 1970.

Be it enacted by the Legislative Assembly of the State of Tamil ~Nadu in the
Fifty-third Year of the Republic of India as follows:--

I. (1) This Act may be called the Tamil Nadu Water Supply and Drainage
Board (Amendment) Act, 2002.

(2) It shall come into force on such date as the State Government may. by
notification. appoint.

2. In section 27 of the Tamil Nadu Water Supply and Drainage Board Act.
1970. for the expression “shall without the approval of the Board investigate. prepare
or execute any scheme”, the following expression shall be substituted. namely:—-

“shall. without the approval of the Board.—
(a) investigate, prepare or execute anv scheme: or

(b) authorise any person or body or association of individuals to investigate.
prepare or execute any scheme on behalf of such local authority.™.

{By order of the Governor)

A. KRISHNANKUTTY NAIR.
Secretary to Government,
Law Department.

Short title and
CUMMehcen

Amendment of

section 27
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Short title and
commence-
ment.

~

Amendment of
section 73.

Repeal and
saving.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 12th November 2007 and is hereby published for general
information:—

- ACT No. 35 OF 2007.

An Act further to amend the Tamil Nadu Water Supply and Drainage
Board Act, 1970.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the

Fifty-eighth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Water Supply and Drainage Board -

(Amendment) Act, 2007.
(2) 1t shall be deemed to have come into force on the 28th day. of April 1986.

2. In section 73 of the Tamil Nadu Water Supply and Drainage Board Act, 1970

(hereinafter referred to as the principal Act),—

(1) in sub-section (1), after the words “make regulations”, the words “whether
prospectively or retrospectively” shall be inserted;

(2) for sub-section (3), the_followihg sub-section shall be substituted, namely:—

“(3) No regulation shall be made or cancelled or modified unless the same
is approved by the Government.”.

3. (1) The Tamil Nadu Water Supply and Drainage Board (Amendment)
Ordinance, 2007 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to have been
done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretar to Government-in-charge,
Law Department.

Tamil Nad§

Act

4 of 1974

Tamil Ny :

Ord.

3 of 208

szt




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

97

Mady Act
1971,

The following Act of the Tamil Nadu Legislative Assembly received the assent qf the
Governor on the 25th May 2008 and is hereby published for general information:—

ACT No. 28 OF 2001,

An Act further to amend the Tamil Nadu Water Surply and
Drainage Baoard Act, 1970.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu, in the
Fifty-ninth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Water Supply and Drainage Board
(Amendment) Act, 2008, .

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. in section 39 of the Tamil Nadu Water Supply and Drainage Board Act, 1970
(hereinafter referred to as the principal Act), for sub-section (6), the following
sub-section shall be substituted, namely:— )

“(6) The Board shafl, consider every estimate so laid before it and shall
approve the same, either without modifications or with such modifications as it may
think fit, subject to the guidelines and instructions, if any, issued by the Government,
from time to time, in this regard. .

3. Section 40 of the principal Act shall be omitted.

4. In section 41 of the principal Act, in sub-section (2), the expression "and of
section 40" shall be omitted.

5. For section 46 of the principal Act, the following section shall be substituted,
namely:— .

“46. Remuneration of Auditor—The Board shall pay to the said Auditor such
remuneration as it may decide.”.

{By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

S 1A IN--37

Short title and
commence-
ment.

Amendment of
section 39.

Omission of
sectionr40.

Amendment of
section 41.

Substitution of
section 46.
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Tamil Nadu
Act 4 of 1971.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 26th May 2022 and
is hereby published for general information:—

ACT No. 26 of 2022

An Act further to amend the Tamil Nadu Water Supply and
Drainage Board Act, 1970.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu
in the Seventy-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Water Supply and
Drainage Board (Amendment) Act, 2022.

(2) It shall come into force at once.

2. In section 4 of the Tamil Nadu Water Supply and Drainage
Board Act, 1970, in sub-section (1), in clause (c), for items (iv) and (v),
the following items shall be substituted, namely:—

“(iv) Rural Development;

(v) Water Resources;”.

(By Order of the Governor)

Short title and
commencement.

Amendment of
section 4.

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.
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